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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC takes notice of

The National Human Rights
Commission took suo moto cog-
nisance of a media report that a
media person was assaulted and
grievously injured by a group of
some anti-social elements near
Lumding Railway Institute in
Assam on September 7. Report-
cdly, he was rescued by the po-
lice and taken to the hospital for
treatment. The Commission has
observed that the contents of the
news report, if true, raise a seri-
ous issue of human rights viola-
tion. It has issued a notice to the
Director General of Police, As-
sam calling for a detailed report.
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News Break

Inside Amazon India’s pressure cooker warehouses: Workers ‘forced to meet
unrealistic targets in 55C heat’

https://www.newsbreak.com/the-independent-517119/4237268174081-inside-amazon-
india-s-pressure-cooker-warehouses-workers-forced-to-meet-unrealistic-targets-in-55c-
heat

By Shahana Yasmin,
3 hours ago

Amazon warehouse staff in India are still being forced to work in temperatures as high as
55C and the majority feel conditions are too hot to be safe, according to a new survey.

The survey was released on Monday by UNI Global Union, nearly one year after the
company came under fire over accounts of workers fainting and falling sick in stifling
conditions.

It covers 474 warehouse and delivery workers across India this summer. Of those
surveyed, 75 per cent said they or a coworker required medical attention and 58 per cent
described their workplaces as “extremely hot and unsafe” or feeling “like an oven”. Nearly
68 per cent said they had felt sick, dizzy, or faint at work, and 85 per cent witnessed a
coworker fall ill from heat exposure.

Amazon has strongly rejected the findings of the survey, saying it is proud to provide
employment for around 120,000 people in India and that it has measures in place to
ensure their safety in the workplace.

Union officials and workers, on the other hand, argued that the survey findings matched
their daily experiences. Asked about the hottest temperatures they had to endure inside
an Amazon India warehouse, workers in the report gave figures ranging from 42C to as
high as 55C. Nearly half of the workers said they were not told the actual temperature
inside their facilities.

Forty-one per cent said they couldn’t slow their pace without risking penalties and 59 per
cent described their targets as unachievable in high heat. More than half said they were
punished or warned for slowing down during heatwaves, with consequences ranging from
wage loss (36 per cent) and disciplinary action (38 per cent) to loss of bonuses (15 per
cent) and even team penalties (11 per cent).

Only 7 per cent reported being granted extra breaks during heatwaves while 16 per cent
said they were offered no cooling measures at all and 51 per cent said that they were
denied healthcare after disclosing symptoms.

Amazon said the survey was “not an accurate representation of the experience of
hundreds of thousands of people working across our operations network in India”.
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“By contrast, our latest internal surveys, conducted anonymously, show that 9 out of 10
associates rate Amazon favourably on job satisfaction,” a spokesperson told The
Independent.

The “facilities are air-conditioned, provide safe working conditions, and include
infrastructure specifically designed to support associate health and comfort,” the
spokesperson said. “We recently announced an investment of Rs20bn (£167m) to further
elevate associate experience.”

This new investment, Amazon India claimed, entailed installing new cooling systems,
putting in place enhanced safety measures, and expanding Project Ashray, a network of
rest stops for delivery drivers offering air-conditioned seating, water, toilets, first aid, and
refreshments.

Sixty-five such facilities are currently operational and more than 100 are planned by the
end of 2025, the company said.

The Independent spoke to a number of workers at Amazon’s Manesar warehouse in the
northern state of Haryana, who said that while the conditions offered by the company look
good on paper, in practice workers still face daily struggles.

An Amazon India warehouse employee says unloading trucks during summer often
becomes ‘unbearable’ (Amazon India Workers Union)

One 24-year-old who has been employed on-and-off with Amazon India since 2020 in
Manesar, told The Independent unloading trucks in the fulfilment centre dock often
became unbearable.

“Yes, | agree there is a fan in the area. But the trucks are between 32 and 34ft and there
is no fan inside,” he said. “If you go and tell our seniors that we are feeling hot, they say:
‘Do the work or else go home.™

The pressure extended beyond the heat, he complained. “We’re expected to unload the
vehicle within one to one-and-a-half hours. The vehicle is huge — it's not possible to
unload everything within that time with just three people. Because of the extreme heat,
many refuse to go inside the truck. This often leads to fights among us.”

He said he complained several times to managers about the situation, after which he was
issued a warning letter.

A second worker, 23, who also spoke on the condition of anonymity for fear of retaliation,
described the pressure of hitting a target of attaching 650 labels an hour in the warehouse.
“One time, | returned from the bathroom and my manager asked where | had been. When
| told him, he said, ‘You get paid to work, the company does not pay for you to go to the
bathroom or drink water.”

He said the pressure to meet such targets made the work more dangerous. “There are
boxes of mattresses, polythene, and tape that we have to cut open with knives,” he
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explained. “Because of the speed we are forced to work at, people rush. When people
are moving quickly with knives, there’s always a chance of injury. From what | see, safety
is not being given the importance it deserves.”

Both men said that fainting was a regular occurrence in the summer. “Some of my female
friends fainted. | witnessed this many times,” said the first worker.

Medical support, they said, was limited to the on-site clinic handing out painkillers. “Every
time we go and say we are sick or feeling ill, they give us a paracetamol tablet and tell us
to rest a bit and go back to work,” he said.

‘We don’t even entertain the concept of taking breaks or resting. On paper, we are
allowed a lot of things, but the repercussions are so harsh that we don’t even think about
it.”

A view inside Amazon India’s Manesar warehouse, where employees claim to face
pressure to meet targets in hot conditions (Amazon India Workers Union)

For many of the surveyed workers, speaking up carried its own risks: 42 per cent said
they feared reprisals for raising safety concerns.

Just 27 per cent of workers said they felt safe raising issues while 47 per cent said
Amazon didn’t take heat safety seriously.

Workers said any improvements on the ground had been modest. “There have only been
a few changes since last year’s heatwave and the media attention, and even those were
made due to pressure from the union,” the 23-year-old worker told The Independent.

“They’ve installed a few fans and coolers but everything else is pretty much the same.
The targets remain the same. As for the salary, they only increased it by Rs700 (£5.80).
So, earlier | was getting paid Rs10,088 (£84) and now | get Rs10,788 (£90) per month.”

His colleague put it bluntly: “Multiple people I've worked with over the years stayed here
for two or three months and then left. They said the heat is too much, the work pressure
is so high, it does not look doable to us.”

The choice to endure or leave Amazon is shaped as much by the heat inside warehouses
as by the scarcity of work outside. According to the government’s latest Periodic Labour
Force Survey, unemployment rose to 5.6 per cent in June 2025, up from 5.1 per cent the
previous month, The New Indian Express reported.

Independent estimates are worse: the Centre for Monitoring Indian Economy puts June’s
unemployment figure at 7 per cent.

The cafeteria for workers inside the Manesar warehouse — the company maintains that
workers are allowed two 30-minute breaks per shift (Amazon India Workers Union)
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Even with the fear of retaliation, low wages and harsh conditions, workers accept the
risks: informal work remains widespread in India and formal contracts offering steady
monthly income and social security are hard to find outside large platforms.

Amazon maintains that its fulfilment centres are equipped with air-conditioned break
rooms with ample seating, where staff are entitled to two scheduled 30-minute breaks per
shift and can also take informal pauses when needed. The company also claims that
trained nursing staff provide first-aid cover at all large sites and that regular safety drills
and evacuation protocols are carried out at all their fulfilment centres.

They insist that the survey’s allegations are not representative of the company’s facilities,
highlighting its policy of providing breaks, cold water, electrolytes and climate-control
systems. It says managers are trained to encourage staff to use their full break times and
that their “break adherence report demonstrates 96 per cent of associates take adequate
breaks”.

“The survey in question appears to have been deliberately framed to advance a pre-set
narrative by those who wish to tarnish Amazon’s reputation in India,” an Amazon India
spokesperson said, adding that “we cannot confirm the authenticity of the survey or the
474 respondents that are quoted in the survey”.

The tension between worker accounts and corporate assurances is not new. Last
summer, during one of India’s hottest seasons ever, media outlets, including The
Independent, documented workers collapsing, vomiting and being pressured to work
through the heat.

In June 2024, the National Human Rights Commission took notice of reports saying
that warehouse workers at the Manesar facility had been forbidden bathroom or water
breaks while working under extreme heat.

Amazon later admitted “safety lapses” in that warehouse but described them as
“‘unfortunate and isolated” and initiated disciplinary proceedings against those implicated
in the incident.

Activists from the Extinction Rebellion climate change group block the exit to an Amazon
distribution centre during a protest in Tilbury, east of London, in 2021 (AFP via Getty)

Globally, the American company has faced comparable allegations. Last year, the US
Occupational Safety and Health Administration reached a settlement with Amazon for
failing to adequately protect warehouse staff at 10 facilities across the country. In the UK,
the GMB union has campaigned for years over what it calls “inhuman” targets and unsafe
conditions, leading to strikes at Amazon’s Coventry site in 2023 and 2024.

In November last year, Amazon India workers joined the global “Make Amazon Pay”
protests alongside the company’s staff in the US, Germany and France, demanding
higher wages, adequate rest breaks, and union rights.
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Despite the scrutiny, Amazon’s business in India has continued to grow. According to
the Economic Times, the company’s marketplace arm Amazon Seller Services had an
operating revenue of Rs254bn (£2.1bn) in the 2024 financial year, up 14 per cent from
the previous year, while logistics arm Amazon Transportation Services reported revenues
of Rs48.89bn (£407m).

“The 2024 heatwave was a warning and one year later our survey shows little has
changed,” UNI Global Union general secretary Christy Hoffman said. “No worker should
be forced to risk their health or their life for Amazon’s bottom line. Heat protections must
be enforceable, and workers themselves must have a say in setting the standards.”

For the workers, the promises remain hard to reconcile with lived reality. “In my opinion,
they do not take safety seriously. The way they push us to meet targets, it's impossible
to maintain proper safety,” said one of the workers.
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Citizens for Justice and Peace

Uttarakhand: FIR after 7-year-old Muslim boy allegedly beaten by government
school teachers

7-year-old Muslim boy left with fractured hand, severe trauma after alleged assault by
govt school teachers in Haridwar

https://cjp.org.in/uttarakhand-fir-after-7-year-old-muslim-boy-allegedly-beaten-by-
government-school-teachers/

15, Sep 2025 | CJP Team

In Uttarakhand’s Haridwar district, a seven-year-old Muslim boy was allegedly subjected
to brutal physical assault by two teachers at a government primary school in Jhabrera
village. The assault, reportedly triggered by the child’s two-day absence from school.

Child was assaulted by two teachers in the classroom

According to a police report, the child was assaulted by two teachers—Rakesh Saini and
Ravindra—inside the classroom shortly after he returned from a short absence. The
complaint, filed by the boy’s father, alleges that one teacher held the child down while the
other repeatedly beat him with a stick.

CJP is dedicated to finding and bringing to light instances of Hate Speech, so that the
bigots propagating these venomous ideas can be unmasked and brought to justice. To
learn more about our campaign against hate speech, please become a member. To
support our initiatives, please donate now!

According to the Indian Express, Jhabrera Station House Officer Ajay Shah said that
victim’s father alleged that one of the teachers ‘threw the child to the ground, pressed his
face with a shoe, and held his hands’ while the other ‘beat him with a stick’.

The child reportedly sustained multiple injuries, including a fractured hand and trauma to
his back and hips. Photographs of the boy, shared by the family, show red scars on his
body, highlighting the severity of the attack.

Principal accused of inaction

The child’s father initially approached the school principal to report the incident, but claims
his concerns were dismissed. Instead of receiving support, he alleges he was met with
threats from the accused teachers.

“‘When | went to the school, both teachers threatened me, saying: ‘Go away, otherwise
we will kill you,” the father stated in his complaint, as reported

Following the alleged inaction by the school authorities, the father took the matter to
Jhabrera police station, leading to the registration of a First Information Report (FIR) on
September 11, 2025.
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Legal action and investigation

Police confirmed that the FIR has been filed under Section 75 of the Juvenile Justice
(Care and Protection of Children) Act, 2015, for cruelty to a child. The case also includes
charges under the Bharatiya Nyay Sanhita (BNS) Section 115(2) for voluntarily causing
hurt and Section 351(2) for criminal intimidation.

“Further investigation and due legal proceedings are underway,” officials at Jhabrera
police station said.

The child is currently undergoing treatment at a local hospital for his injuries. His family
says he remains in shock from the incident.

Complaint filed with Minority Commission and NHRC

Mohammad Saddam Mujeeb, former advisor at the Delhi Minorities Commission, has filed
complaints with the National Commission for Minorities, the National Commission for
Protection of Child Rights (NCPCR), and the National Human Rights Commission
(NHRC).

“This is a clear violation of child rights and it needs to be investigated. Student safety is
at stake,” said Mujeeb, Maktoob Media reported.

He added, “This can happen with any student in the state. It should not be repeated;
hence, accountability must be ensured.”
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The Observer

Abdul Wahid Shaikh Seeks ¥9 Crore Compensation for Nine Years of Wrongful
Imprisonment

https://theobserverpost.com/abdul-wahid-shaikh-seeks-%E2%82%B99-crore-
compensation-for-nine-years-of-wrongful-imprisonment/

By The Observer Post Published 12 hours ago
Meenakshi Kandpal

Abdul Wahid Shaikh, who was the only person acquitted in the 7/11 Mumbai train blasts
case by the trial court in 2015, has approached the National Human Rights Commission
(NHRC), the State Human Rights Commission, and the National Commission for
Minorities, seeking compensation of %1 crore for each year he spent wrongfully
imprisoned. Shaikh points to mounting debts of nearly %30 lakh, setbacks in his
professional life, and the lasting social stigma he has faced as grounds for his claim. He
also refers to past NHRC-directed compensations in wrongful detention cases, such as
those awarded to ISRO scientist Nambi Narayanan (%10 lakh in 2001), Fauji Ansari in
Jharkhand (%2 lakh in 2012), and Mohammad Amir (%5 lakh in 2014).

In his petition to the NHRC, Shaikh highlighted the profound toll that nine years of wrongful
imprisonment had on both his personal and professional life. He explained that he had
deliberately delayed filing for compensation to ensure that his co-accused in the 7/11
case, who were also innocent, could secure similar relief. Shaikh’s claim is reinforced by
the Bombay High Court’s recent ruling, which reiterated the baselessness of the case and
recognized the prolonged violation of fundamental human rights.

Shaikh described the impact of his incarceration, noting that it caused a complete
disruption to his career, education, and personal growth. He stated that the stigma of
being falsely labeled a “terrorist” continues to affect him even after his acquittal. He also
explained that he refrained from seeking compensation earlier out of concern for his co-
accused, fearing that the State might retaliate against them if he pursued his claim. With
the acquittals now finalized, Shaikh asserts that the case’s fraudulent nature is clear,
making his demand for compensation both legitimate and urgent. He emphasized that
seeking redress at this stage is a matter of justice for the years he unjustly spent in prison.

In India, the question of compensation for wrongful imprisonment remains a complex and
evolving issue. While the Constitution guarantees the right to life and personal liberty
under Article 21, it does not prescribe automatic financial redress for those wrongfully
detained. Over the years, however, various judicial pronouncements and commissions
have recognized the need to provide monetary compensation to victims of state action
gone wrong, emphasizing that wrongful incarceration often causes irreparable harm to an
individual’'s career, finances, and reputation.
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The Supreme Court of India has, in several judgments, affirmed that compensation should
be granted to victims of unlawful detention. In the landmark case of DK Basu v. State of
West Bengal (1997), the Court underscored the importance of protecting fundamental
rights and held that violators of personal liberty could be liable to compensate the affected
individual.

Despite these precedents, compensation in India remains inconsistent and case-specific,
often depending on whether the individual approaches judicial or quasi-judicial bodies like
the NHRC. The amounts awarded are generally modest relative to the years of wrongful
incarceration, leaving victims to bear substantial economic and social consequences.
Scholars and activists argue for a more structured statutory framework that sets clear
guidelines for eligibility, quantum of compensation, and timelines, ensuring that victims of
judicial errors or police excesses are adequately compensated without unnecessary
delay.

Many nations recognize that imprisonment without just cause causes irreparable harm to
an individual’s liberty, finances, reputation, and mental health, and have therefore
enacted laws or policies to provide compensation.

Across the world, compensation for wrongful incarceration is often more structured and
generous than in India. Countries such as the United States, Canada, the United
Kingdom, France, and Germany have statutory or court-mandated schemes that provide
financial redress per year of wrongful imprisonment, along with additional benefits like
healthcare, job training, lost wages, and social reintegration support. For instance, the
U.S. offers up to $100,000 per year in some states, while Canada provides up to CAD 2
million annually under its federal scheme. European nations similarly provide automatic
or court-ordered compensation, recognizing both economic and psychological harm. By
contrast, India’s approach remains largely case-specific and inconsistent, with awards
often modest and delays prolonged, highlighting a need for a clear statutory framework
to ensure timely and adequate relief for victims of wrongful detention.
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Undertrial’s death: Hamirpur jail officials, others booked for murder

https://timesofindia.indiatimes.com/city/kanpur/undertrials-death-hamirpur-jail-officials-
others-booked-for-murder/amp articleshow/123928499.cms

Faiz Rahman Siddiqui | Sep 17, 2025, 03:14 IST

Kanpur: In the case of the death of a undertrial, Hamirpur police filed a case of murder
and other charges against Jailer KP Chandila, Deputy Jailer Sangesh Kumar, and seven
named individuals, along with other unknown persons after the post-mortem of the 32-
year-old undertrial Anil Kumar Tiwari's body was conducted.

Following the registration of the case, Tiwari's family agreed to take the body for last rites.
The last rituals will be performed at the village and the body will be cremated at the
Hamirpur cremation ground under police security.

Senior police officer (SP) Dr Deeksha Sharma stated that the case was registered based
on a complaint by the deceased undertrial's wife, Pooja Dwivedi. The charges include
murder against Jailer KP Chandila, Deputy Jailer Sangesh Kumar, Jail Warder Anil
Yadav, Lumbardar Dilip, Shafi Muhammad, Deepak, Writer Vinay Singh, and other
unidentified individuals.

The Lucknow administration and correctional services have suspended the concerned
personnel, and departmental action is being taken against them, said Shrama adding that
other necessary legal actions are also underway.

Meanwhile, inmates from Hamirpur jail submitted a complaint to CM Yogi Adityanath, jail
minister, National Human Rights Commission in Delhi, the DGP in Lucknow, the State
Human Rights Commission in Lucknow, the district magistrate, and the Superintendent
of Police in Hamirpur.

The inmates allege that the assault continued until Tiwari fell unconscious and died. They
have called for an investigation and a murder case against those responsible.

Anil Tiwari had been in jail since Sept 11 after a non-bailable warrant was issued for his
failure to appear in court hearings related to an assault case involving a Dalit man.

On Sunday, Tiwari allegedly caused a disturbance inside the prison and was ‘brought
under control' by the jailer, deputy jailer, jail warden, and their subordinates. He
subsequently fell ill and was taken to the hospital, where he was declared dead.

Tiwari's family claimed he had injury marks on his back and died due to torture. Later,
they refused to collect the body from the mortuary after the post-mortem, until a case was
registered and compensation was assured.
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Tiwari, a resident of Surajpur village in Hamirpur, worked in Delhi and used to visit his
home often. DM Hamirpur Ghanshyam Meena said, "A proposal will be sent to the govt
to provide compensation to the deceased's family. Additionally, steps will be taken to
enrol the children in a central school and to ensure the victim receives a widow's pension,”
said the DM further.
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